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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

- .

0.A. 1420/94. : t. of Decision : 23.11.94.

S r—

K.5.5.5.N. Raju .. Applicant.
Vs

1. The Chief General Manager, Telecom,
A.P.Circle, Doorsanchar Bhaven,
Hyderabad,.

2. The Executive Enginesr,
Telacom Civil Division,
19=-9=10, Tiruchanur,

3. The Superintendedng Enginseer,
Telecom, Civil Circle,

Hydsrab ad.

saérecafy "l wiet NIy fro,

Telecommunication,

Sanchar Bhavan, New Delhi, .. Respondents,
Counsel for the Applicant : Mr. K. Venkateswara Rao

Counssl for the Respondents { Mr. V. Bhimanna, Addl. CGSC.

CORAM:

THE HONYBLE SHRI JUSTICE V. NEELADRI RAU T VICE CHHIRITAN ——

-t

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) -

..2
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OA 1420/94.

JUDGMENT Dt:23,11.94

(oS PER HON'BLE SHRI JUSTQCE V. NEELADRTI RAO, VICE CHAIRMAN

Heard Shri K.Venkateswara Rao, leasrned counsgel
for the applicent and Shri V,Bhimanna, learned

standing counsel for the respondents.

2. The pay of the spplicant was fixed on 3,6.87

on his promotion to the post of Junior Engineer
(CAVIl) MY Yavases -

The same is revised down-wards by the impugned order
dated 21.10.1994 in pursuance of the Memo No.TA/
ACB/Payfix/JE/94-95, by observing that the promo-

tional post does not involve higher responsibility
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granted. One of the contentions for the applicant
is that the impugned order is vitiated, for the same
was ordered without issuing notice to the applicant,
The said contention for the applicant that there

-— :=fivmituv in not issuing notice before passing
the impugned order is tenable, '

3. Accordingly, the impugned order dated

21.10.1994 is set-aside. But the respondents are
free to revise, if the saiu rovicaiw.a -

is in accordance with the rules after issuing

contd, ...
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necessary show cauge notice{by giving him opportunity

to put forth his case,
4, The 0A is ordereq accordingly at the admission
stage, No costs, /’.
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(R .RANGARAJAN) (7 (v.NEELADRI\RXoT
MEMBER (ADMN, ) VICE CHAIRMAN

DATED: 23rd November, 1994. /
Open court dictation, j

gy

vsn D me—

Cepy teos-

1.

2,
3.

4,

S
6.

7.
8.

The Chief General Manager,Teleqpmu-‘uaq.

D -
A.P. Circl°'D”r_?:E‘f£’§€.Te1ecom Civil Divisien,
The_Erw;riruchanur,Tirupathi.

The Superintenddng Engineer,Telecem,Civil Circle,
Hyderabad,

The Secretary te the Ministry ef Telecemmuni~-+-

. - rcuKateswara Rae,Advecate, CAT,Hyd,
One re=- -

One cewsy te Mr,v.Bhimanna,Addl,0GSC,CAT.Hyd.
One cey te Library,CAT,Hyderabad.

One sware.
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TYFED B 0):9 iECKED 2y
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COMPARED BY ~ 54 \«\Werovis A !
IN THE CENTRAL ADMINISTRATIVE THE o,
FYDERABAD BENCH AT HYDERAEAD .

THE HON'3LE MR.JUSTICE V.ruhLADR¢3ﬁQf”
VICE~CHAT RMAK '

AND .
THE HON'BLE iR.R.RANGARAJAN : M(Am: T

23 ).
DATED: - _1994

/
GRIER/JUDGEMTN :

Va

. ————

s

'O.A,No. /}39—0

LT .

- T

Admitted and Interim directions
1ssued. '

Allowed.

';ﬂr&sposed of with directions.
oo

‘Dismissed " an
muﬁ&uu\_u ad Wi LOAarawn F'"/c

lgrﬁsm_ssed for default,

"Ordered/Reqe:em ﬁudo 7Y a@mw’%
: a

No order as to costs.






